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political consensus on the passing of this Bill.
On the advice of this Ministry Law
Commission has now taken up a study for
formulating requisite law for combating
terrorism in the country.
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Assam-Arunachal Pradesh
Boundary Dispute

2726. SHRI NABAM REBIA: Will the
Minister of HOME AFFAIRS be pleased to
state:

(a) whether it is a fact that a long standing
boundary dispute exists between Assam and
Arunachal Pradesh;

(b) whether it is also a fact that the Assam
Police and Forest Department are frequently
encroaching upon Arunachal
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Land thereby subjecting innocent Arunachal
people to inhuman torture and eviction;

(c) if so, the details thereof; and

(d) the steps taken to resolve this long-
standing vexed problem?

THE MINISTER OF HOME AFFAIRS
(SHRI L.K. ADVANI): (a) Yes, Sir.

(b) and (c) Arunachal Pradesh Government
have complained about incidents of
encroaching by the Assam Police and Assam
Forest Department inside Arunachal Pradesh
and eviction of Arunachal villagers.

Government of Assam have, however,
informed that no encroachment in the
territory of Arunachal Pradesh is being done
by the Assam Police or Forest Department.

(d) Government has directed both the State
Governments to maintain status quo and
resolve the problem amicably. Bilateral
negotiations at the level of Chief Ministers of
both the State Government have taken place.
A Joint Ministerial Committee has been
constituted by the two State Governments to
resolve the boundary dispute.

Government of Assam have informed that
they have taken steps for revival and
expeditious disposal of the title Suit No. 1/89
pending in the Hon'ble Supreme Court of
India in connection with Assam-Arunachal
Pradesh boundary dispute.
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